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CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL,

West Zonal Bench, Ahmedabad

Appeal No. : E/12095/2015

(Arising out of '01A-VAB-EXCUsloo'iLAé&z&i’ﬁiSﬁBf’”dafedf- 02.09.2015, -

passed by Commissioner (Appeals) Central Excise & Service Tax, Vadodara)

M/s. Super Chemicals Industries 1 Appellant (s)
VERSUS

Commissioner of Central Excise & S.T., Vadodara : Respondent (s)

Represented by.
For Appellaht (s) 4: \one o S :
For Respondent (s) : \s. Nitina Nagori, Authorised Repr

For approval and signaturs .

Dr. D.M. Misra, Hon'ble Member (Judicial) u

T T Whether Press Reps-sr may be allowed 1o see the Order for|  No
| publication as per Ru= 27 of the CESTAT (Procedure) Rules, 19827 <

"2 | Whether it shoulc <€ released under Rule 27 of CESTAT
: (Procedure) Rules, “z:2 for publication in any authoritative repart or |-

not? ‘ - o o | bt _
‘ Whether their Lordsncs wish to see the fair copy of the Order? | Seen
4 i Whethér Order is to 2= circulated to the Departmental authorities? Yes
CORAM:

Dr. D.M. Misra, Hon'ble Member (Judichal)

" Date of Hearing / Decision : 29.11.2016

.




ORDER No. A/11620/2016 Dated 29.11.2016

per : Dr. D.M. Misra;

None present fcr the appellant. Heard the Id. AR for the -

Revenue.

5. The appeal is filed against om-VAD-EXcus'-oo1-APP-24'5-2015—
16 dated 02.09.2015, passed by Commissioner (Appeals) ‘Central
Excise & Service Tax, Vadodara. The appeal is listed in today’s ceuse
st under the category of *‘Mention Matters’ by the registry. Ld. AP for
- the Revénue brought tomoﬁce that the _wpellant had not plezed
avidence to show  compliance of amended section 35F of the Certal
Excise Act, 1944 by depositing 10% of the duty confirmed in disp-:e.
She submlts that their appeal cannot be entertained, in view ©° 1€

specific stipulation under Section 38F of the Centrél Excise Act, 194=.

3. 1 agree with th= contention of the Id.. AR for the Revenue. 'S_dce o
the appellant has not complied - with the sﬁction 35F of the- C::'tral .

Excise Act, 1944, their appeal is aot entertained.

(E rrated and pmmunCed in the mﬂ Court)

5 5
(or. D.M. Migsa S\l

KL Member (Juécai)
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